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ORDE R 

NO,N.A.401/2000 

Through this application the applicants(respondents of 

O.A.) pray for extension 4J)time for implementing the order 

of this Tribunal passed in the O.A. 

2 	Ld counsel for the applicants( ts of 

sulrnits that the order has been implemented and cheque has 

been sent to the 4dow of the deceased employee on 13.8. 2001. 

3. 	Having heard the id. counsel for the parties, the time 

for implementation of the order of this Tribunal is extended 

upto the date on ijhidh the order has been implemented. 
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4, 	The 14.A.NO401/2000 stands disposed of. 

N.M.A. 695/2000 : 

Ld, counsel for the respondents wants to file reply 

to this M.A. He has already been given enough opportunity 

to file reply, but no reply has yet been filed. Ikever, 

the respondents are given 10 days' time to tile reply. The 

matter be listed on 21.9.2001 for further order. 

s.rn. 
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